IN THE CENTRAL 2DMINISTRATIVE TRIBUNAL, JAI-UR BENCH, JAIPUR,

Date of order 22.5.95

CP 52/95 in OA 98/92

Ashwani FKumar Mathur S/o Shri Raj Mahadur Mathur

aged akbout 13 wears resident of C/o Shri Vinod Fumar
Mathur, Fumar Publicity Khiyni Ghet, Bharatpur, at
preassnt snpleyed on the wpost of Painter and Dacorator
in Ammunition Depct, Bharatpur (Rajzsthan).

o Petitioner
VERSUS

1. Shri A,S. Hundal, Commzndant,
Ammunition Depot, Bharatpur.

2 shri Vijay Lal, Major General,
Army Ordnance Corps Headjuartsrs,
Southern Command, Pune-~ 1.
coe Respondents.

CORAN

HOM'ELE MR, COPAL FRISHIA, VICE CHAIR.AN,
HON'BLE MR. O.P. SHARMA, WMEMEER (ADb INISTRFATIVE)

For the Petitioner ves Mr, §. Rumar
For tlie Respondents cee Mr., S5,K. Jain
ORDER

PER HON'BLE MR. GOPAL KRISHNA, VICE CHAIRMAN

Petitioner Shri aAshwani rFumar Mathur has filed

this Contemnpt Pstition u/s 17 of the Adwiniztrative
Prilkunals Act, 1985, for launching contempt proceadings
against the respondents, stating therein that the
resrondente have discbevsd the directions of the Tribunal
icsued on 30,.9.94 in OA no. 98/92, In the aforesaid O,
the resgondents wers directed to consider the petitioner's
case for promotion to HS Grade II with all osnsequential
benefits as per rules, keeping in view the recommendations
made vids Annexure A-4 dated 8,8,90. The learnsi counssl
for the respsndents have filed a communication dated

+ 24.2.95 by which it was intimated to the petitioner that

Ckbq&w his case was considered and since his case f£alls under

see2/= ;



1.

~F

his merit and Shri Harish Chand has besn promctsd 28 par
v

thz 40 Foint Postzr of SC,/3T in.ths ressr

W

circumstancss, the applicant'z eaze could not be considers

for promotisn to HS grads II at this stags.

of thz applicant has bezn duly consider:zd by th2 rezpondents

in terme of the dirzctisneg of ths Trilbunil bt no applrintment

any valanay, wWe

!'\

aould ke given ko hiin in the abzenes of

£ind thst th2rs was no oontoept comaditted by the resspondents,

migzed, Matices

fn
[47]
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This Contznpot Petition is, thsrefore, i

Cronee -

(3PAL FRISHMA)

(O P, SHEFWA)
VICE CHA IFMAN

MENEE Q(ﬁ)
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